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Extract pertarning to T^ble Item No. 68.14 from the proceedings of the 68th , .
meeting of SEIAA held on 23.08.2014 at Patiala. /^

Table item No. 68.14: Application for obtaining Environmental Clearance
for development of a Township namely "Knowledge
Park" in Sector 66, 82 8l 83, SAS Nagar by M/s
Greater Mohali Area Development Authority
(GMADA).

The SEIAA observed that:

1. M/s Greater Mohali Area Development Authority (GMADA) vide letter dated NIL

(received on 26.03.2013) had applied for obtaining environmental clearance as

required under EIA. notification dated 14/9/2006 development of a Township

namely "Knowledge Park" in Sector 66, 82 & 83, SAS Nagar.

2. The case was considered by the SEAC In its 69^^^ meeting held on 18.04.2013,

wherein, Sh. Devinder Singh, Divisional Engineer, (PH-1), GMADA, Mohali

informed that there is a proposal to develop a Knowledge Park in Sector 66,82

83 of Mohali in an area of 709 hectares, which will be developed into following

components:

a. Residential plotted accommodation.

b. Group Housing

c. Commercial Establishments

■  d. Institutions

e. Industrial Units of Green Category

He also informed that the proposed site of the project falls within a

radius of 10 kms from the boundaty of UT, Chandigarh.

The SEAC noted that as per EIA ndtlfication dated 14.09.2006, the

*  'Industrial Park' of area more than 500 hectares are covered under category 7

(C) of the Schedule appended to the said notification and 'General Condition' is

applicable tQ this category. The SEAC further noted that in the 'General

Condition' of the EIA notification, It has been mentioned that any project or

activity specified In Category-B will be treated as Category-A, If located in whole

or In parj within IQ. kms from the Inter-State boundaries. Sfnce the site of this

project is located within a radius of 10 kms from the boundary of UT,

Chandigarh, as such, this project falls in the competence of Ministry of

Environment & Forests being Category-A project.

■' After detaiied deliberations, the SEAC decided to recommend to

SEIAA to return the case to the project proponent being a Category-A project.

3. The case was considered by the SEIAA in its 47^ meeting held on 15.05.2013,

wherein, after deliberations, the SEIAA decided to accept the recommendations

of the SEAC. The decision of the SEIAA was conveyed to the project proponent

vide letter no. 22314 dated 24.05.2013.

4. Thereafter, the project proponent vide letter dated 27.01.'2014 applied afresh for

obtaining environmental clearance under EIA notification dated 14/9/2006 for
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development of a Township namely "Knowledge Park" in Sector 66, 82 & 83, SAS

Nagar, stating that the case was considered by the EAC in its' 127^"^ meeting held

on 29.10.2013 and observed that the total plot area is greater than 500 hectares

& there is no Category A and B. The project proponent had further informed that

the EAC advised the Ministry to refer the case back to SEIAA/SEAC, Punjab for

considering'the project as Category (8b).

However, no such correspondence jof MoEF was attached with the
application to corroborate ,, the contentic^is.. regarding fresh grounds for
resubmission of application with the SEIAA.'As such, the incomplete application

W3S returned back to the project proponent in original vide letter no. 2005 dated

06.02.2014, With a request to resubmit the same after attending the aforesaid

observation.

5. Consequently, the project proponent vide letter no. 1886 dated 05.05.2014

(received on 07.05.2014) applied afresh along with the minutes of 127^ meeting

of EAC held on 28^-30^^ October, 2013 wherein it was mentioned that the

project is covered under category 8(b).

6. The project proponent was requested by the SEAC vide letter no. 27592 dated

10.06.2014 to attend its 94^"^ meeting on 12.06.2014. Following were present in

the meeting on behalf of the project proponent:

•  Sh. Devinder Singh, Executive Engineer (PH), GMADA ^

•  Sh. Pankaj Bawa, District Town Planner, GMADA

•  Dr. Rekha Singh (Coordinator) of M/s GRC India Pvt. Ltd, Environmental
Consultant of the project proponent

^  • Mr. Puneet Bhardwaj, Assistant Manager, Environmental Consultant of the
project.proponent

Dr. Rekha Singh (Coordinator) of M/s GRC India Pvt. Ltd,

Environmental Consultant of GMADA, presented the project proposal before the

SEAC as under:

>  The total plot area is 7,098,226.62 sqm, which will be developed for

residential, commercial and institutional areas. The GMADA vide letter no.

148'60 dated il.06.2014 has intimated that the principal change of land

(CLU) for an area of 709 hectares has been granted to Secretary, Housing

and Urban Development, Punjab and the letter regarding approval of the

same will be sent later on.

>  30% of fresh water will be abstracted from groundwater and rest of 70%

will be taken from canal water at Kajoli Headworks.

>  The total water requirement during summer season will be 20,291 KLD, out

of which 16108 KLD will be met from fresh water and 4183 KLD will be met

from recycling of treated wastewater. The total wastewater generation will

be 8266 KLD, which will be treated in an STP of capacity 10,000 KLD to be
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installed within the project premises. Out of the total 8266 KLD of treated

wastewater, 4183 KLD will be used for flushing purpose and remaining 3256/ Q
KLD will be used for irrigation of green area.

>  The total water requirement during winter season will be 11401 KLD, out of

which 7218 KLD will be met from fresh water and 4183 KLD will be met

from recycling of treated wastewater. The total wastewater generation will

be 8266 KLD, which will be treated in a STP. Out of the total 8266 KLD of

treated wastewater, 4183 KLD will be used for flushing purpose and

remaining 3256 KLD will be used for irrigation of green area.

>  The total water requirement during winter season will be 10332 KLD, out of

which 6149 KLD will be met from fresh water and 4183 KLD will be met

from recycling of treated wastewater. The total wastewater generation will

be 8266 KLD, which will be treated in a STP. Out of the total 8266 KLD of

treated wastewater, 4183 KLD will be used for flushing purpose, 1201 KLD

will be used for irrigation of green area and remaining 2055 KLD will be

discharged into choe.

>  Deputy Commissioner, SAS Nagar vide letter no. 18456 dated 22.11.2013

informed that Mohali city does not fall under the 43 notified critical/ over

exploited zones, therefore, it does not require permission from this office to

install the tubewell.

>  The total quantity of MSW has been estimated as 38,257 Kg/day. The

biodegradable and non-biodegradable solid waste will be segregated at

source. The biodegradable organic waste will be treated inside the

premises. The recyclable and non-recyclable wastes will be disposed

through approved Govt. Agency.

>  The hazardous wastes such as used oil from the D.G. sets will be sold to

authorized recyclers.

>  The total power requirement will be 100 MVA, which will be taken from

Punjab State Power Corporation Ltd. The project promoter has also made

provision to provide DG sets as standby arrangement of power supply.

>  The ambient air quality monitoring has been got done from M/s GRC India

Training & Analytical Lab. which is NABL accredited and the analysis results

indicate that the concentration of various pollutants such as PMio, PM2.5,

Sulphur dioxide, Nitrogen dioxide and CO have been measured. Also,

ambient noise monitoring has been got done from the said firm and the

analysis results indicate that the noise levels during day times, have been

measured as 51.4 dB(A)leq and. during night time have'been measured as

41.7 dB(A)leq against the prescribed standards of .55 dB(A) leq and 45

dB(A)leq, respectively. The groundwater of the area is potable in nature as

per analysis report of groundwater.
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>  Adequate parking facilities will be provided by individual plot owner, within

the plots.

>  Rs.400 Lacs will be earmarked for environmental monitoring and Rs.lOO

Lacs will be spent as recurring cost for implementation of Environment

Management Plan. Since the project is being developed by Govt. Agency,

EMP will be implemented by Govt. Department for the life time of this

project.

>  Pubjic facilities-like Hospital, school, playground, community centre etc. will

be provided by the GMADA under Corporate Social Responsibility.

>  The traffic circulation plan has been prepared and the same has been

submitted alongwith application.

>  Disaster/Risk Assessment & Management Plan has been prepared and the

same has been submitted alongwith application.

>  NOG from Airports Authority of India is not required as this the 'Area

Development Project' and no building is being erected under this project.

>  No construction/development activity has been started at the proposed site.

The Executive Engineer (PH) GMADA submitted the following

documents during the meeting which were taken on record by the SEAC:

(i) Letter No. 14860 dated 11.06.2014 mentioning that in principle approval

for change of land use (CLU) has been granted by the Competent

Authority for developing 'Knowledge Park' in Sector 66-B, 82-A, 83-A and

101 A.

(ii) Layout plan duly approved by the Competent Authority.

(iii) Proper photographs of the project site showing construction status of the
project.

(iv) Topographical map of the area showing contour plan.

(v) 500 meter radius map of the area from periphery of project site clearly
indicating the various industries and structures etc.

(vi) Site plan of the project showing the following:

•  Location of STP ;
•  Solid waste storage area.
•  Green belt

•  Location of Tubewells

(vii) Permission of Competent Authority for:

• Water & Sewerage connection.

•  Collection of solid waste.
.1

• ' Letter no. 18456 dated 22.11.2013 issued by Deputy Commissioner,
SAS Nagar to the effect that Mohali city does not fall under the 43
notified critical/ over exploited zones, therefore, it does not require
permission to install the tubeweil.
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(viii) Analysis reports of ambient air, groundwater and noise levels of M/s GRC
India Training & Analytical Lab. which Is NABL accredited Laboratory.

(ix) Environmental Management Plan.

(x) Corporate Social Responsibility programme.

(xi) Traffic circulation system. ^

To a query raised by the SEAC, the project proponent categorically

stated that the natural and original course of the storm water drain passing

through the project site will not be altered rather it will be lined and beautified

by providing a green cover of 30 m width on both sides of the drain.

The SEAC observed that during the rainy season there will be

excess of storm water and hence the project proponent should provide a holding

reservoir for the storage of this storm water with a storage capacity of atleast

two days and utilize the same for horticulture and other purposes.

The Committee observed that the project proponent has provided

adequate and" satisfactory replies/clarifications to the observations raised by it.

Therefore, the Committee awarded 'Silver Grading' to the project proposal and

forwarded the case to the SEIAA with the recommendation to grant environmental

clearance to the project proponent for development of a Township namely

"Knowledge Park" in Sector 66, 82 & 83, SAS Nagar, subject to certain

conditions as mentioned in the proceedings of 94^*^ meeting of SEAC held on 12.06.2014

in addition to the proposed measures.

7. The case was considered by the SEIAA in its 65^^ meeting on 04.07.2014, which

was attended by the following on behalf of the corporation:

•  Sh. ,Devinder Singh, Executive Engineer (PH), GMADA

•  Sh. Pankaj Bawa, District Town Planner, GMADA

•  Mr. Marvyn Gilbert, Senior Manager, of M/s GRC India Pvt. Ltd,
Environmental Consultant of the project proponent

•  Mr. Puneet Bhardwaj, Assistant Manager, Environmental Consultant of the
project proponent

Mr. Marvyn Gilbert, Environmental Consultant of GMADA, presented

the salient features of the project before the Authority.

Sh. Devinder Singh, Executive Engineer (PH), GMADA submitted an

undertaking during the meeting to the effect that:

(i) Under Corporate Social Responsibility programmes,''in addition to the
already proposed activities, GMADA undertakes to provide water supply

and sewage facility in the villages namely Chau Majra, Saini Majra and

Rurka falling under their project scheme.

(ii) The treated wastewater will be used for HVAC system in addition to the

flushing, horticulture and non-potable uses by the IT industries as and

when the same are set up in the project site.
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During discussions, the representative of the project promoter

agreed to comply fuiiy with all the conditions as mentioned by SEAC and he
requested to grant environmental clearance for the proposed project.

The SEIAA observed that the case stands recommended by SEAC

and that the Committee has awarded 'Silver Grading' to the project proposal.

The SEIAA looked into the details of the case and was satisfied with the same.

Therefore, the Authority decided to grant environmental clearance for

development of a Township namely "Knowledge Park" consisting of residential,

commercial and institutional in an area of 7,098,226.62 sqm (709.82 hectares) in

Sector 66, 82 & 83, SAS Nagar, subject to conditions as proposed by the SEAC in

addition to the proposed measures and to amend the condition (i) of 'Operation

Phase' and condition No. (xv) of 'General Conditions' as^, mentioned in the

proceedings of 65^ meeting of SEIAA held on 04.07.2014.

7. The proceedings of the 65^^ meeting of SEIAA held on 04.07.2014 were issued

and the action for grant of environmental clearance to the above said project

was under process. In the meanwhile, it came to the notice that the Ministry of

Environment & Forests, New Delhi vide notification No. S.O. 562 (E) dated

26.02.2014 has issued an amendment in the EIA notification No. S.O. 1533 (E)

dated 14.09.2006, the same is produced as under:

In the said notification^ in paragraph 7, in sub para 11, in item

(i), in the first proviso, for item (i), the following item shaii be

substituted, nameiy: -

"(i) all projects or activities listed under category, 'B' against

^  item 8 (a) of the Schedule

' The case was considered by the SEIAA in its 67^^ meeting held on

23.07.2014. The Authority deliberated upon the notification dated 26.02.2014 of

Ministry of Environment 8l Forests, New Delhi and decided to remand the case to

SEAC for re-examining the same in light of the said notification.

8. The case was considered by the SEAC in its 98^^ meeting held on 08.08.2014.

The SEAC observed that as per the amendment dated 26.02^2014 issued by the

MoEF, now ail the projects covered under category 8 (b) of the Schedule

appended with the EIA notification dated 14.09.2006, are required to be

appraised on the basis of EIA study report instead of Form-1, lA and conceptual

plan only, as was being done earlier.

The meeting was attended by the following on behalf of the project

proponent:

•  Er. Devinder Singh, Executive Engineer (PH), GMADA

•  Mr. Puneet Bhardwaj, Assistant Manager of M/s GRC India Pvt. Ltd,
Environmental Consultant of GMADA
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Er. Devinder Singh, Executive Engineer (PH), GMADA stated that the EIA

study for the proposed project has already been carried out during the month 0/ J
October, 2013 to December, 2013 based on the model TORs prepared by the MoEF.
He submitted a copy of the same during the meeting, which was taken on record by
the SEAC.

The project proponent was' requested to present the findings of the EIA
study before the SEAC, but he submitted that he has not come prepared with the
presentation and requested that some time may be given to them to prepare and
make the presentation.'

After detailed deliberations, the SEAC decided to constitute a sub

committee comprising of the following members to examine the EIA study report
submitted by the project proponent. The project proponent will present the EIA

^ study report before the said sub-committee on 11.08.2014 In the Committee Room,
Punjab Pollution Control Board, Patiala:

e  Er. Malvinder Singh, Member (SEAC)

•  Dr. Akepati Sivarami Reddy, Member (SEAC)

•  Dr. V.K. Singhai, Member (SEAC)

•  Er. Samarjit Goyai, Secretary (SEAC)

The sub-committee was asked to submit its recommendations to the SEAC

before the next meeting of SEAC.

The sub-committee constituted by the SEAC has submitted the report and

the same is re-produced as under:

Report of sub-committee constituted by the SEAC for examining the
presentation of M/s Greater Mohali Area Development Authority (GMADA) for
•development of a Township namely "Knowledge Park" in Sector 66, 82 & 83,
SAS Nagar.

BACKGROUND

The SEAC in .its 98^^ meeting held on 08.08.2014 observed that as per the.

amendment dated 26.02.2014 issued by the MoEF, now all the projects covered under

category 8 (b) of the Schedule appended with the EIA notification dated 14.09.2006,
are required to be appraised on the basis of EIA study report instead of Form-1, lA and
conceptual plan only, as was being done earlier. The case of GMADA for development
of a Township namely "Knowledge Park" in Sector 66, 82 & 83, SAS Nagar was one of
such projects listed In the agenda of the said meeting.

Er. Devinder Singh, Executive Engineer (PH), GMADA, who attended the

meeting on behalf of GMADA stated that the EIA study for the proposed project has
already been carried out during the month of October, 2013 to December, 2013 based
on the model TORs prepared by the MoEF. He submitted a copy, of the same during the
meeting, which was taken on record by the SEAC. The project proponent was requested
to present the findings of the EIA study before the SEAC, but he submitted that he has
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not come prepared with the presentation and requested that some time may be given

• to them to prepare and make the presentation.

After detailed deliberations, the SEAC decided to constitute a sub

committee comprising of the following members to examine the EIA study report

submitted by GMADA

•  Er. Malvihder Singh, Member (SEAC)

•  Dr. Akepati Sivarami Reddy, Member (SEAC)

•  Dr. V.K. Singhal, Member (SEAC)

•  Er. Samarjit Goyal, Secretary (SEAC)

It was also decided in the meeting that the project proponent will make a

presentation of the EIA study report before the above noted sub-committee. on

4*1.08.2014 and that the sub-committee will submit its recommendations before the

next meeting of SEAC.

Report of Sub Committee

In compliance to the above noted decision of the SEAC, a meeting of the

sub-committee was held on 11.08.2014 at 4.00 pm in the Committee Room, Punjab

Pollution Control Board, Nabha Road, Patiala. The meeting was attended by the

following:

(A) Members of Sub-Committee

•  Er. Malvinder Singh, Member (SEAC)

•  Dr. Akepati Sivarami Reddy, Member (SEAC)

•  Dr. V.K. Singhai, Member (SEAC)

•  En. Samarjit Goyal, Secretary (SEAC)

(B) Representatives of GMADA

•  Er. Devlnder Singh, XEN (PH), GMADA

•  Mr. Puneet Bhardwaj, Assistant Manager of M/s GRC India Pvt. Ltd,
Environmental Consultant of GMADA

•  Ms. Sonu Thakur, Associate Functional Area Expert of M/s GRC India Pvt.
Ltd, Environmental Consultant of GMADA

Er. Devlnder Singh, XEN (PH), GMADA and Environmental Consultant of

GMADA presented the salient features of EIA study report before the Sub-Committee.

The Sub-Corfimittee observed'that the presentation made by the project

proponent is general in nature and no specific quantification & assessment of various

aspects and issues having impact on the environment of the area has been made. As

such, the presentation was found not upto the mark and requirements.

After detailed deliberations, the Sub-Committee asked the project

proponent to make a proper presentation of EIA study covering all the aspects including

quantification and assessment of impact due to proposed project activities. The
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representatives of the project proponent requested that some more time may be given

to them to prepare a comprehensive presentation of the EIA report and present the/ ̂  J
same after attending to the observations of the sub-committee. Accordingly, the sub

committee asked the project proponent to make the presentation of the EIA study

report before it on 19.08.2014 at 10.00 am, in the Committee Room, Punjab Poliution

Controi Board, Patlaia.

As decided, a meeting of the sub-committee was again held on

19.08.2014 at 10.00 AM in the Committee Room, Punjab Pollution Control Board, Nabha

Road, Patiala. The meeting was attended by the following:

(A) Members of Sub-Committee

•  Er. Malvinder Singh, Member (SEAC)
w"

•  Dr. Akepati SivaramI Reddy, Member (SEAC)

•  Dr. V.K. Singhal, Member (SEAC)

•  Er. Samarjit Goyal, Secretary (SEAC)

(B) Representatives of GMADA

•  Er. Devinder Singh, XEN (PH), GMADA

•  Mervyn Gilbert, Senior Manager, of M/s GRC India Pvt. Ltd, Environmental
Consultant of GMADA

•  Mr. Puneet Bhardwaj, Assistant Manager of M/s GRC India Pvt. Ltd,
Environmental Consultant of GMADA

Er. Devinder Singh, XEN (PH), GMADA and Environmental Consultant of

GMADA again presented the salient features of EIA study report before the Sub-

Committee, the details of which are as under;

o  The total land area of the project Is 7,098,226.62 sqm including Residential

plotted, Group housing, EWS, Commercial, Institution, Expo, and Industry

located at -66B, 82A, 83A and 101 A, Mohali, Punjab. The CLU has been

approved by competent Authority vide sanction letter No. 14860 dated

11.06.2014.

o  The permission for" change of land "use (CLU) has been' granted by Secretary,

Housing and Urban Development vide letter No. 14860 dated 11.06.14 for an

area measuring 709 Acres,

o  No forest land is involved in the project,

o  The cost of the project is Rs.4,000 crores.

o  Airport NOC is not required as it is an area development project,

o  Disaster/Risk Assessment & Management Plan has been prepared and the same

has been submitted

o  No construction activity has been started at the proposed site. .

The total population of the project Including residential, institutional, industrial,

and com'merclal will be 1,17,757 persons. The density of population has been

110'

o
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taken as 175 persons/acre/day which Is maximum permitted as per the Zoning

Regulations of notified Master Plan of SAS Nagar.

o  During construction phase, approx. 1000 water tankers are required for a span of

1.5 years supplied through private water agencies. Drinking water demand for

construction workers will be 14 KLD. Wastewater @ 15 KLD will be generated,

o  The total water requirement for the project will be 16,108 KL/day, out of which

6149 KL/day (~ 40%) will be met through own tubewell and remaining 9949

KL/day will be met through Canal water. Deputy Commissioner SAS Nagar Vide

letter no: 18456 dated 22.11.13 has informed that Mohali city does not fall under

the 43 notified critical zones, therefore, does not require permission to Install

tubewell.

o  The total wastewater generation from the project will be 8266 KL/day, which will

^  be treated in a STP of capacity 10,000 KLD to be Installed within the project

premises. The project proponent has proposed to use 4183 KL/day of treated

wastewater for flushing purpose, 3256 KL/day will be used for Irrigation of green

area. In winter season, 4183 KL/day of treated wastewater will be used for

flushing purpose, 3256 KL/day will be used for Irrigation of green area. In rainy

season, 4183 KL/day of treated wastewater will be used for flushing purpose and

remaining 2055 KL/day will be discharged into Choe namely Jagatpura drain

which passes through the project site. The project proponent has obtained the

permission for water and sewerage from the competent Authority,

o  Drainage pattern: As the project site is very huge and a drain is also passing

through the project site, the potential runoff during rainy season may increase.

As the gradient of the site Is natural and In accordance to the land use of the site

which gets a positive impact of the drain on to the site. Presently suilage Is being

discharged Into the Jagatpura drain by LIT Administration, which Is proving to be

a health hazard for the area,

o  It is proposed to maintain the existing natural gradient so as to keep the existing

topography and course of drain passing though the site not be changed,

o  After the Issuance of environmental clearance and obtaining Consent to

Establish, GMADA will take up the issue of prohibiting the illegal disposal of

suilage In the Jagatpura drain with UT Administration. This will lead to a positive

Impact for our project and also for the nearby surrounding areas,

o  The surplus rainwater from the project site will be disposed off In the natural

seasonal drain at 10 different points,

o  The Bed level of drain ranges from 290.64 mts to 284.71 mts In the project area

whereas the Invert level of outfall storm water drainage pipes varies from 293.97

mts to 289.43 mts. The aforesaid proposed Invert levels of storm water pipes are

above the HFL.

o  Rainwater harvesting Is designed as per the CGWA guidelines. Individual plot

owner has to provide own rain water harvesting pit as per the Rule 45 (A):-

Notlflcation 25^^ August, 2010, Govt. of Punjab, Dep. Of housing and Urban
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development.

Surface runoff potential Is expected to be 340 cusecs and from roof top area it Is

338 cusecs. Net extra surface runoff will be to the tune of 300 cusecs during

operation.

o  GMADA has proposed to provide 50 Groundwater Recharging Structures and

holding tanks of 4.5 ML capacity,

o  Natural gradient as well as natural course of the drain will not be changed. It will

be maintained for free flow of water down the stream. The storm water will be

treated adequately before recharging,

o  Ground water: During construction phase, groundwater quality may be

affected while excavation of soil and earth cutting and Wastewater during

construction can contaminate ground water aquifers If discharged on surface

^  directly.

o  Groundwater quality has been monitored for 3 months at three different sites

Including the project site. The total hardness and the TPS values of groundwater

at project site has been found to be a bit higher than the desirable limits, though

are less than the permissible limits,

o  GMADA Is going to abstract app. 40% of potable water requirement from

groundwater and will mix it with balance 60% water requirement drawn from

canal water. This mixing will dilute the values of TPS and Total Hardness and

bring the values down within the desirable limits,

o  As currently, paddy Is being cultivated throughout the year, per acre water

requirement for paddy cultivation @ 9 Inch thick water sheet and 15 waterings

per crop, the total water requirement comes out to be 3 million gallons per acre

per season.

o  For 1752 acres of plot area 238.6 MLD of water was being used for paddy

cultivation. However, during operation phase, maximum fresh water requirement

for the project will be 16 MLD (summer season). Therefore, this will have an

overall positive Impact on the groundwater of the area,

o  The pesticide and herbicide usage Is leading to both soil and groundwater

contaminant In present agricultural landuse. However, after the development of

project site, this will be substantially reduced,

o  Soil: Soil Nature: Sandy Clay Loam, Soil PH: Slight Basic, Water Holding

Capacity: Poor

o  GMADA has proposed that no excavation will be carried out as It Is an area

development project. Surplus soil will be brought from other project sites.

Construction wastes will not be disposed off into Nala.

o  Total soil required for earth filling that will be brought from outside would be

8,000 m3 which will be arranged from the other running projects of GMADA like

PURAB PREMIUM APARTMENTS, where surplus earth from the proposed by

basement Is available. Therefore, no Impact is anticipated as it is an area

development project. Earth cutting will be avoided during rainy days.
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o  Some trees along side the metalled road will be cut down. It Is estimated that

approx. 13 nos. of trees are required to fell down (eucalyptus and kikar). Trees

will not be cut down If they are lying within the plot boundary,

o  Green belt will be developed In an area of 2,402,740.06 sqm which Is 33.85% of

the total plot area, which will be irrigated with treated wastewater and bore well

water during summer season. Plantation will be done during construction and

operation phase of the project. 17000 trees and 35000 shrubs will be planted

within the project site.

o  The total load of electricity required for project will be 100 MVA which will be

taken from the PSPCL. There is a proposal to Install 1 No. of DG sets of 1,000

KVA as standby for STP running and borewells power back,

o  Solid waste: The total quantity of solid waste generation will be 38,257 kg/day,

which will be segregated at source as biodegradable and non-biodegradable

components as per the Municipal Solid Waste (Management & Handling) Rules,

2000. The biodegradable waste would be sent to the approved site. The non-

biodegradable and recyclable waste will be sold to recyclers.

o  Construction waste such as bricks, concrete, MS rods, tiles, etc. Is expected to be

generated. Construction material stone, sand, cement, bitumen, steel

reinforcement etc. will .be managed properly as the contamination of waste will

lead to unhygienic conditions, giving grounds to the spreading of communicable

diseases.

o  Construction yards are proposed for storage of construction materials. Recyclable

material and products will be recycled to maximum extent,

o  The e-waste generated will be stored in an Isolated room and will be sold to the

manufacturers.

o  Used oil to be generated from the DG sets will be managed & handled as per the

provisions of the Hazardous Wastes (Management, Handling 8t Transboundary

Movement) Rules, 2008.

o  Socio Economic: Once the development and construction of Knowledge Park is

completed, there will be some long-term positive irhpact on the economic

structure of the area. People In the area will get direct and Indirect employment

opportunities and other benefits from the Knowledge Park Township Project.

Therefore, overall positive Impact Is anticipated on economy of the area due to

development and construction activity of the Knowledge Park Project.

o. Traffic: The traffic circulation plan has been prepared and the same has been

submitted.

o  Total no. of trucks to be required for carrying the construction material during 2

years of construction phase will be 13764.

o  Average no. of daily trucks expected for movement = 25.

o  Since no. of trucks added to the existing traffic volume Is very low, therefore no

significant impact is.envisaged.
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o  Parking proposed: Each plot holder will have to make provisions for adequate /
parking as per PUDA Building Bylaws. The proposed site is an agricultural land Lx
which has currently no traffic density,

o  As the Population will be in fluxed, traffic density will also be increased. Although

the project site is well connected to the NH-64 and PR9 which ultimately

connects to the Airport,

o  It is proposed to provide internal roads with minimum width of 40 feet upto 200

feet to avoid congestion due to the traffic circulation within the project site,

o  Air: During construction and operation phase, source of air pollution will be due

to construction activities. Vehicular movement, operation of DG sets and Green

rr Industries.

o  As the total area is very huge no impact is anticipated from the project.

^  Noise: Durihg construction phase, noise will be generated due to movement of

vehicles carrying materials and loading & unloading activities, excavation and

from machines. The construction workers wili be provided with Personal

protective equipments to safeguard from the noise being generated due to the

construction activities,

o  During operation phase, noise will be generated from vehicular movements and

DG sets.'However, DG sets will be prdvided with suitable acoustic enclosures,

o  Since there is sparse inhabitated area in and around the project area, the impact

of noise pollution will be insignificant and negligible.

o  The ambient air monitoring has been got done from M/s GRC India Training &

Analytical Lab, which is NABL accredited lab and various parameters such as

PM2.5, PMIO, 502, N02, and CO have been measured and the analysis results

indicate that the concentration of various pollutants under permissible limits.

Also, ambient noise monitoring has been got done from the said firm from Oct to

Dec, 2013 and the analysis results indicate that the noise levels during day and

night times, have been measured as 51.4 dB(A) leq and 41.7 dB(A) leq,

respectively, against the prescribed standards of 75 and 70 dB(A) leq. The

groundwater of the area in respect of PH, Hardness, TDS etc. parameters has

also been monitored from Oct to Dec, 2013 and the total hardness and the TDS

values of groundwater at project site has been found to be a bit higher than the

desirable limits, though are less than the permissible limits. GMADA is going to

extract app. 40% of potable water needs from groundwater and will mix it with

balance 60% water requirement drawn from canal water. This mix will dilute the

values of TDS and Total Hardness and bring the values down within the desirable

limits.

o  As per the Punjab Regional and Planning and Development Act 1995, the role of

GMADA is restricted to the development activities only, post development, the

projects are handed over to local municipal authorities for operation and

maintenance.
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o  During development stage, Executive Engineers (PH) aiongwith Its supporting

staff Is responsible for environmental Issues relating to the projects and during

operation and maintenance the concerned municipal authorities as responsible.

o  Rs. 4900 lacs will be utilized for Implementation of EMP during operational phase

and Rs. 1300 lacs will be Incurred on account of recurrlng'xharges. Since the

project Is being developed by Govt. Agency, EMP will be Implemented by Govt.

Department.

o  In addition to this, GMADA has provided funds for the development activities In

various villages falling In the surrounding areas of Mohall.

o  GMADA also proposes to develop the villages, which fall within the boundary of

this project area.

o  GMADA will undertake CSR activities In Village Rourka, Salna Majra, Manaull and
w

Chau Majra. GMADA will provide water supply and sewerage system in these

villages and will fix pavers in the village streets and will also provide village

drains. . ..

o  GMADA will spend an app. amount of Rs. 8 crores for the culmination of above

mentioned developmental CSR activities, which may vary depending upon the

preparation of estimates on actual basis.

To a query of sub-committee regarding mitigation measures to be

adopted to have minimum Impact on groundwater aquifer with the coming up of the

proposed project, the project proponent clarified that 60% of fresh water requirement

will be met from canal water supply and groundwater will be abstracted to meet with

the remaining 40% fresh water requirement only. For this purpose, GMADA has already

^ proposal under Implementation namely Kajoli Water Works Scheme. Under this

scheme, 40 MLd of canal water from Bhakhra Main Line (BML) will be supplied to

Mohall Area and a pipeline of 25 kms length Is being laid for providing the water, out of

which 23 km of length has already been completed and remaining 2 kms is likely to be

completed within a period of iy2 - 2 years. The water treatment plant for this project

is also likely to be completed during this period of - 2 years.

To another query by the sub-committee regarding change in the natural

course of drain passing through the project site as shown In the layout map, the project

proponent clarified that Initially there was a plan to divert the drain outside the project

site by changing Its course. However, as already committed during previous SEAC and

SEIAA meetings, the Idea has now been dropped and natural course of drain will not be

altered under any circumstances. He further clarified that due to this, the overall

impact on environment will be less as development area will be reduced. The project

proponent agreed to submit revised layout map with changes In area to be developed

Including width of drain and 30 m green belt proposed to be developed on both sides of

drain, duly marked on the map.

To a query of sub-committee regarding likely Impact on the drainage

system of the area due to coming up of proposed project and mitigation measures
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including storm water management to be adopted so as to avoid/reduce flooding of the

area outside the project site, the project proponent clarified that presently 340 cusecs

of storm water from the project site Is discharged Into drain. After completion of this

project, the discharge Into the drain with almost double. However, to reduce and delay

the release of storm water Into drain to avoid flooding, they have adopted rainwater

harvesting system,, besides they will provide a holding tank of 4.5 ML capacity to

harvest rainwater and will provide recharging wells In the holding tanks as well. This

system will be developed scientifically and storm water will be treated adequately.

Provision will be made to ensure that water does not enter the recharge wells directly

and passes through treatment facility by default.

To another query of the sub-committee regarding organizational set up for

the Implementation of Environment Management Plan, the project^ proponent clarified

4^at project Is being developed by GMADA, which Is a State Govt. Department and Is

committed towards the implementation of Environment Management Plan and all other

statutory requirements for the protection of environment. Concerned Executive

Engineer of the area Is responsible for the overall Implementation of environment laws /

regulations Including Environment Management Plan. He Is assisted by Sub-Dlvlslonal

Engineers and Junior Engineers working under his control.

Conclusion

After going through the presentation made by the project proponent and

subsequent discussions, the Sub-Committee felt that the EIA study report prepared and

submitted by the project proponent Is though based on the model ToRs as given in the

EIA Manual of MoEF for Building, Construction & Area Development Projects, however,

It covers ail the aspects that would have been specified had the project specific ToRs

^been issued by the SEAC. Therefore, the Sub-Committee decided that the SEAC may

accept the EIA study report prepared and submitted by the project proponent.

The case was considered by the SEAC In Its 99^ meeting held on

21.08.2014, which was attended by the following on behalf of GMADA:

•  Sh. Devlnder Singh, Executive Engineer (PH), GMADA

•  Sh. Pankaj Bawa, District Town Planner, SAS Nagar

Dr. Rekha Sln.gh, Coordinator pf M/s GRC India Pvt.-ltd, Environmental
Consultant of GMADA

•  Mr. Puneet Bhardwaj, Assistant Manager, of M/s GRC India Pvt. Ltd,
Environmental Consultant of GMADA

Sh. Devlnder Singh, Executive Engineer (PH), GMADA stated that a

portion of the natural drain passing through the project site has to be re-aligned in

consonance with the provisions contained In the notified Master Plan of the area.

The SEAC observed that as per the report submitted by the sub

committee, the natural course of the drain was not to be changed and the project

proponent was required to submit revised layout map with changes In area to be

developed including width of drain and 30 m green belt proposed j:o be developed on
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both sides of drain duly marked. The SEAC further observed that in case of the changed

'  stance of the GMADA, it is required to submit the change in impact on the environmentr^^
due to the change- in the course of the natural drain passing through the project site-

and suggest the mitigation measures accordingly.

To this query of SEAC, the project proponent clarified that:

"The part of the natural drain passing through Sector 82-A and 83-A will have to

be re-aligned to meet with the provisions of the approved Master Plan of Mohali.

It is further brought on record that the Master Plan of Mohali was prepared by

M/s Jurong Consultants (P) Ltd., Singapore after studying all the aspects of the

area with respect to Drainage & Environment and they had proposed to re-align

the part of Jagatpura drain. After their proposal has been approved by the

Competent Authority and the Master Plan has been notified, it has to be

^  implemented in toto as referred to in the notification No. 6312 CTP {Pb)/SP-421

dated 11.08.2009 of Govt. of Punjab, Deptt. Of Housing & Urban Development

stating that:

"  that after the notification of Master Plan, further developments

& constructions are to be guided by a single Master Plan document and

not by any other circular/order/guidelines issued by different departments

of Govt."

As such, although the area presently under the course of

natural Jagatpura Drain has been planned for plotted development, yet it

will be kept as "reserved" till the time the Master Plan proposal regarding

re-alignment of this portion of drain is implemented.

As far as the impact of this aspect is concerned, it is brought on record that

»  presently the drain being a "Katcha drain" (unlined drain) had been changing its

course during the past. It may be noticed that presently this part of the drain is

meandering in a curvy course in proposed sector 82-A and 83-A. If the choe is not

re-aligned and lined on its banks, it may further result into erosion of soil along its

bank and may cause s negative impact on the surrounding area, but after the re

alignment of the Choe it will be lined on its banks, thus the risk of soil erosion will

be eliminated and it will make a positive impact.

Further, the natural drainage pattern and gradient is towards choe, which

will be presetted rather improved after construction of the project, as such, it will

aiso result into positive impact.

Moreover, 30 m wide strip on both sides of the proposed alignment of

drain is proposed to be "No Construction Area" and will be developed as green

area, it will add to the green cover, check erosion of soii and improve its

ambience. This is going to make a positive impact on the environment".

DTP, SAS Nagar confirmed the'assertion of GMADA with respect to change

in alignment of part of the drain passing through the project site. A set of

documents such as copy of Notified Master Plan of the area, layout plan showing

the portion of the drain to be re-aligned and copy of the notification dated
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11.08.2009 of Govt. of Punjab, Deptt. Of Housing & Urban Development, jointly

signed by Executive Engineer, GMADA and DTP, SAS Nagar was submitted during'
the meeting and the same was taken on record.

After detailed deliberations, the SEAC decided that as recommended by

the sub-committee, the EIA report submitted by GMADA be accepted.

The Committee also observed that the project proponent has provided

adequate and satisfactory replies/clarifications to the observations raised by it.

Therefore, the Committee awarded 'Silver Grading' to the project proposal and

decided to forward the case to the SEIAA with the recommendation to grant

environmental clearance to the project proponent for development of a Township

namely "Knowledge Park" consisting of residential, commercial and Institutional in an

area of 7,098,226.62 sqm (709.82 hectares) in Sector 66, 82 & 83, SAS Nagar, subject

to the following conditions in addition to the proposed measures:

PART A - Specific conditions

1. Construction Phase

i) The project proponent will provide a green cover of 30 m width on both sides of
the drain passing through the project site including the portion to be re-aligned
as committed during the presentation.

ii) The project "proponent will provide a storage reservoir for the storage of storm
water runoff with a capacity of 4.5 ML and will provide recharging wells in the
said reservoir. This system should be developed scientifically and storm water be
treated adequately so as to ensure that pollutants such as silt, oil & grease etc.
do not enter the groundwater. Further, a provision should be made to ensure
that water does not enter the re-charge wells directly and passes through the
treatment facility by default, use this water for horticulture and other purposes
subsequently.

"til) "Consent to establish" shall be obtained from Punjab Pollution Control Board
under Air (Prevention & Control of Pollution) Act, 1981 and Water (Prevention 8i
Control of Pollution) Act, 1974 and a copy of the same shall be submitted to the
Ministry of Environment & Forests / State Level Environment Impact Assessment
Authority before the start of any construction work at site.

iv) AH required sanitary and hygienic measures should be in place before starting
construction'activities and to be maintained throughout the construction phase.

v) A first aid room will be provided in the project both during construction and
operation phase of the project.

vi) All the topsoil excavated during construction activities should be stored for use in
horticulture / landscape development within the project site.

vii) Disposal of muck during construction phase should not create any adverse effect
on the neighbouring communities and be disposed off after taking the necessary
precautions for general safety and health aspects of people with the approval of
competent authority.

viii) Construction spoils, including bituminous material and other hazardous material,
must not be allowed to contaminate watercourses and the dump sites for such
material must be secured, so that they should not leach into the groundwater.

ix) The diesel generator sets to be used during construction phase should be of low
sulphur diesel type and should conform to the provisions of Environment
(Protection) Act, 1986 prescribed for air and noise emission standards.
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x) Vehicles hired for bringing construction material to the site and other machinery
to be used during construction should be in good condition and should conform
to applicable air and noise emission standards.

xi) Ambient noise levels should conform to prescribed standards both during day
and night. Incremental pollution loads on the ambient air and noise quality
should be closely monitored during construction phase.

xii) Fly ash should be used as construction material in the construction as per the
provisions of Fly Ash Notification of September, 1999 and as amended on
August, 2003 (This condition is applicable only if the project is within 100 Km of
Thermal Power Station).

xiii) Ready mixed concrete should be used in building construction as far as possible.

xiv) Water demand during construction should be reduced by use of premixed
concrete, curing agents and other best practices.

XV) Separation of drinking water supply and treated sewage supply should be done
by the use of different colours.

xvi) Fixtures for showers, toilet flushing and drinking should be of low flow either by
^  use of aerators or pressure reducing devices or sensor based control.
xvii) Adequate steps shall be taken to conserve energy by limiting the use of glass,

provision of proper thermal insulation and taking measures as prescribed under
the Energy Conservation Building Code.

xviii) The approval of competent authority shall be obtained for structural safety of the
buildings due to earthquakes, adequacy of fire fighting equipments etc. as per
National Building Code including protection measures from lightning.

xix) Provision shall be made for the housing of construction labour within the site
with all necessary infrastructure and facilities such as fuel for cooking, mobile
toilets, mobile STP, disposal of waste water & solid waste in an environmentally
sound manner, safe drinking water, medical health care, creche etc. The housing
may be in the form of temporary structures to be removed after the completion
of the project.

II. Operation Phase

i) The installation of sewage treatment plant (STP) and adequacy of disposal
system should be certified by Punjab Pollution Control Board and a report in this
regard should be submitted to the Ministry of Environment & Forests/State Level
Environment Impact Assessment Authority before the project is commissioned
for operation. The discharge of treated sewage shall conform to the norms and
standards prescribed by Punjab Pollution Control Board for such discharges. The
project proponent shall discharge not more than 2055 KID of treated wastewater
into choe during rainy season.

ii) The project proponent shall provide electromagnetic flow meter at the outlet of
the water supply, outlet of the STP and any pipeline to be used for re-using the
treated wastewater back into the system for flushing and for horticulture
purpose/green etc. and shall maintain a record of readings of each such meter
on daily basis.

ill) Adequate & appropriate pollution control measures should be provided to control
fugitive emissions to be emitted within the complex.

iv) Adequate treatment facility for drinking water shall be provided, if required.

v) ■ Rainwater harvesting for roof run-off should be implemented. Before recharging
the roof run-off, pretreatment must be done to remove suspended matter, oil
and grease. However, no run off from gardens/green area/roads/pavements
shall be connected with the ground water recharging system.

vi) The solid waste generated should be properly collected and segregated. The
recyclable solid waste shall be sold out to the authorized vendors and inerts shall
be sent to disposal facility. The Bio-degradable solid waste shall be adequately
treated as per the scheme submitted by the project proponent. Prior approval of
competent authority should be obtained, if required.
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vii) Hazardous waste/E-waste should be disposed off as per Rules applicable and, _
with the necessary approval of the Punjab Pollution Control Board.

viii) The green belt along the periphery of the plot shall achieve attenuation factor
conforming'to the day and night noise standards prescribed for residential land
use. The open spaces inside the plot should be suitably landscaped and covered
with vegetation of Indigenous species/variety.

ix) The project proponent should take adequate and appropriate measures to
contain the ambient air quality within the prescribed standards. The proposal
regarding mitigation measures to be taken at site should be submitted to the
Ministry of Environment & Forests/ State Level Environment Impact Assessment
Authority within three months.

x) Incremental pollution loads on the ambient air quality, noise and water quality
should be periodically monitored after commissioning of the project.

xi) Application of solar energy should be incorporated for illumination of common
areas, lighting for gardens and street lighting in addition to provision for solar
water heating.

^!i) Traffic congestion near the entry and exit points from the roads adjoining the
proposed project site must be avoided. Parking should be fully internalized and
no public space should be utilized.

xiii) A report on the energy conservation measures conforming to energy
conservation norms finalized by Bureau of Energy Efficiency should be prepared
incorporating details about machinery of air conditioning, lifts, lighting, building
materials, R & U Factors etc. and submitted to the respective Regional office of
MoEF, the Zonal Office of CPCB and the SPCB/SEIAA in three months time.

xiv) Environmental Management Cell shall be formed during operation phase which
will supervise and monitor the environment related aspects of the project.

PART B - General Conditions :

i) This environmental clearance will be valid for a period of five years from the date
of its issue or till the completion of the project, whichever is earlier.

ii) The environmental safeguards contained in the application of the promoter /
mentioned during the presentation before State Level Environment Impact
Assessment Authority/State Expert Appraisal Committee should be implemented
in letter and spirit.

iii) The entire cost of the environmental management plan (i.e. capital cost as well
as recurring cost) will continue to be borne by the project proponent until the
responsibility of environmental management plan is transferred to the
occupier/residents society under proper MOU after obtaining, prior permission of
the Punjab Pollution Control Board. '

iv) The project proponent shall also submit six monthly reports on the status of
compliance of the stipulated EC conditions including results of monitored data
(both in hard copies as well as by mail) to the respective Regional office of
MoEF, the Zonal Office of CPCB and the SPCB/SEIAA.

v) Officials from the Regional Office of Ministry of Environment & Forests,
Chandigarh / State Level Environment Impact Assessment Authority / State Level
Expert Appraisal Committee / Punjab Pollution Control Board who would be
monitoring the implementation of environmental safeguards should be given full
cooperation, facilities and documents / data by the project proponents during
their inspection. A complete set of all the documents submitted to State
Environment Impact Assessment Authority should be forwarded to the CCF,
Regional Office of Ministry of Environment & Forests, Chandigarh/State Level
Environment Impact Assessment Authority.

vi) In the case of any change(s) in the scope of the project, the project would
require a fresh appraisal by State Environment Impact Assessment Authority.

vii) Separate distribution pipelines be laid down for use of treated effluent / raw
water for horticultural/gardening purposes with different colour coding.
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viii) All other statutory clearances such as' the approvals for storage of diesel from
Chief Controller of Explosives, Fire Department, Civil Aviation Department, Forest
(Conservation) Act, 1980 and Wildlife (Protection) Act, 1972 etc. shall be
obtained, by project proponents from the competent authorities Including Punjab
Pollution Control Board and from other statutory bodies as applicable. The
project proponent shall also obtain permission from the NBWL, If applicable.

Ix) The project proponent should advertise In at least two local^^newspapers widely
circulated In the region, one of which shall be In the vernacular language
Informing that the project has been accorded environmental clearance and
copies of clearance letters are available with the Punjab Pollution Control Board.
The advertisement should be made within seven days from the day of Issue of
the clearance letter and a copy of the same should be forwarded to the Regional
Office, Ministry of Environment & Forests, Chandigarh.

x) These stipulations would be enforced among others under the provisions of
Water (Prevention & Control of Pollution) Act, 1974, Air (Prevention & Control of
Pollution) Act, 1981, Environmental (Protection) Act, 1986, the Public Liability
(Insurance) Act, 1991 and EIA Notification, 2006.

"rti) Environmental clearance Is subject to final order of the Hon'ble Supreme Court of
India In the matter of Goa Foundation Vs. Union of India in Writ Petition (Civil)
No. 460 of 2004 as may be applicable to this project and. decisions of any
competent court, to the extent applicable.

xli) At-least '60% of the total fresh water requirement i.e. 9949 KLD will be met
through canal water supply and the remaining 40% I.e. 6149 KLD may be
abstracted from groundwater.

xlll) The project proponent shall comply with the conditions to be imposed In the
Change of land use issued by the Competent Authority.

xlv) A copy of the clearance letter shall be sent by the proponent to concerned
Panchayat, Zllla Parlshad/ Municipal Corporation, Urban local body and the local
NGO, if any, from whom suggestions / representations, if any, were received
while processing the proposal. The clearance letter shall also be put on the
website of the Company by the proponent.

xv) The proponent shall upload the status of compliance of the stipulated EC
conditions. Including results of monitored data on their website and shall update

^  the same periodically. It shall simultaneously be sent to the Regional Office of
MoEF, the respective Zonal Office of-CPCB and the SPCB. The criteria pollutant
levels namely; PM2.5, PMio, SO2, NOx, CO, Pb, Ozone (ambient air as well as stack
emissions) shall be monitored and displayed at a convenient location near the
main gate of the company In the public domain.

xvi) The project proponent shall adhere to the commitments made In the
Environment Management Plan and Corporate Social Responsibility. GMADA will
develop the villages falling within the boundary of the project area under
Corporate Social Responsibility. Further, will undertake Corporate Social
Responsibility activities in Village Rourka, Salna Majra, Manaull and Chau Majra
and will provide water supply and sewerage system in these villages, fix pavers
in the village streets and will provide village drain. An approximate amount of
Rs.8 Crores will be spent by GMADA for the culmination of the Corporate Social
Responsibility activities, which may vary depending upon the preparation of
estimates on actual basis.

xvil) The State Environment Impact Assessment Authority reserves the right to add
additional safeguards/ measures subsequently, If found necessary, and to take
action Including revoking of the environmental clearance under the provisions of
the Environmental (Protection) Act, 1986, to ensure effective Implementation of
the suggested safeguards/ measures in a time bound and satisfactory manner.

xviil) Any appeal against this environmental clearance shall lie with the National Green
Tribunal, If preferred, within a period of 30 days as prescribed under Section 16
of the National Green Tribunal Act, 2010.
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(3^The case was considered by the SEIM in its 68^^ meeting held on 23.08.2014,^"^
which was attended by the following on behalf of GMADA:

•  Sh. Devinder Singh, Executive Engineer (PH), GMADA
•  Sh. Puneet Bhardwaj, Assistant Manager, of M/s GRC India Pvt. Ltd,

Environmental Consultant of GMADA

The SEIAA observed that as mentioned on page 9 of the EIA study report

submitted by GMADA, EIA study has been prepared based 'on the baseline data

generated during the period October, 2013 to December, 2013 and on the basis of

standard ToRs as applicable for such projects, which is much before the date of

application to the SEIAA and before the issuance of TORs to the project proponent. To

this query of SEIAA, the GMADA submitted that they had allotted the work of Rapid

^yironmental Impact Assessment including collection of data, preparation of reports
and obtaining environmental clearance from MoEF, to the contractors namely M/s

Grassroots Researach & Creation India (P) Ltd., Noida vide letter no. 5306 dated

15.11.2012, as during that time category 8(b) projects required EIA study to be carried

out. He submitted a copy of the letter to SEIAA in support of his contention. Thereafter,

the GMADA applied to SEIAA, Punjab for obtaining environmental clearance on

26.03.2013 and the project was considered by the SEAC, Punjab in its 69^ meeting held

on 18.04.2013. During the meeting, the SEAC decided to recommend to SEIAA to

return the case as the project falls under category 7(c) and the competency of such

projects lies with the MoEF. The SEIAA, Punjab in Its 47^^ meeting held on 15.05.2013

accepted the recommendations of SEAC and returned the case to the GMADA. The

GMADA then applied to MoEF, New Delhi with the request for issuance of ToRs for the

EIA study becasude during this period, there was requirement of EIA report for such

projects. The case was considered by the EAC in its 12/^ meeting held on 29.10.2013,

wherein, the EAC advised the MoEF that the project is an area development project and
falls under category 8(b). In the meanwhile, GMADA generated baseline data during the
period October, 2013 to December, 2013 as aiready stated in the EIA study report
submitted by it. Thereafter, the GMADA vide letter dated 27.01.2014 applied afresh to

SEIAA, Punjab. Since, as per the CM dated 22.08.2013 category (b) of item 8 of the

Schedule did not require scoping and therefore the application did not include the

detailed EIA study including the detailed Impact and assessment and only EIA
monitoring reports were submitted with the application.

During discussions, the representative of the project promoter agreed to

comply fully with all the conditions as mentioned by SEAC and he requested to grant

environmental clearance for the proposed project.

The SEIAA observed that the case stands recommended by SEAC and the

Committee has awarded 'Silver Grading' to the project proposal. The SEIAA looked

into the details of the case and was satisfied with the same. Therefore, the Authority
decided to grant environmental clearance for development of a Township namely
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"Knowledge Park" consisting of residential, commercial, industrial and institutional In an

area of 7,098,226.62 sqm (709.82 hectares) in Sector 66, 82 & 83, SAS Nagar, subject^

to conditions as proposed by the SEAC in addition to the proposed measures.

Member Seci:etary(SEIAA)
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